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to project to the other people in the
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representatives of the people.
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Shri Ranga: How
taken . . .

Mr. Speaker: I am only translating
the question; I am not putting any-
thing myself. I will translate the
answer also.

Shri Ranga: I thought you
making an observation.
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Shri Hanumanthaiya: Will the hon.
Minister be pleased to state the year
when the Chief Ministers’ Conference
was held, whether all the Chief
Ministers were present at that con-
ference, and whether it was held in
South India or in North India?

Shri L. N. Mishra: It was held in
1961, and most of the Chief Minis-
ters were present.

Shri Hanumanthaiya: I want to
know who the Chief Ministers were
who were not present.

Shri L. N, Mishra: I cannot give
the names, but most of the Chief
Ministers were present including
those of the Southern States.

Shri Raghunath Singh: It is against
the Constitution. We shall take it
up.
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Some Hon. Members rose—

Mr. Speaker: I am sorry I shall
not be able to accommodate twenty-
five or thirty Members. I can only
call four or five Members more.

Shri Hari Vishnu Kamath: Let us
have a two-hour discussion on this.

Shri Jaipal Singh: Do Government
realise that there is one article in
the Constitution under which mino-
rity languages have the right to retain
their own script? If it is the view of
Government, whether at the Centre
or in the States, that they shall have
Devanagari alone, then does thai not
necessarily mean that the Constitu-
tion will have to be amended?

Shri L. N. Mishra: Devanagori is
not at the cost of the scripts of the
other languages. So, there is no
question of any clash with the other
scripts.

Dr. Sarojini Mahishi: May I know
whether Government intend to take
action on the opinions expressed by
the different Chief Ministers of the
States or would like to appoint a
committee of experts in phonetics and
linguistics of such of the languages
as have got age-old scripts and litera-
ture?

Shri L. N. Mishra: No.
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Shri Raghunath Singh: Why should
it be against the Constitution

ot AT - T A el g e arfest
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Shri Raghunath Singh: Why should
this be against the Constitution?
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Shri Raghunath Singh: It is against
the Constitution.

Shri Nambiar: May I know whe-
ther Government are aware that the
people in the south do not want their
scripts to be changed or to be given
a second-rate importance or to be
ignored as a result of the bringing
in of the Devanagari script in their
place?

Shri Nanda: There is no question
of compulsion anywhere.

Shri Ranga: What is the answer of
the hon. Minister? I have not been
able to hear. Let him stand and then
give the answer.

Shri Nanda: I said that there was
no question of compulsion anywhere.

Mr, Speaker: He did stand up and
then gave his answer.

Shri Ranga: If he has stood, then
does it mean that there is something
wrong with my sight? I did not see
him standing. He just mumbled
some reply from his seat.
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Shri Nambiar: My question was
whether the scripts in the south
would get a second-rate importance?

Mr. Speaker: The hon. Minister has
said that there is no compulsion.

Shri Nambiar: Why should it all
be introduced?

Shri Surendranath Dwivedy: This
decision was taken imn 1961. May I
know whether any State Government,
whether of a Hindi-speaking or of a
non-Hindi-speaking State, has adop-
ted this as the common script?

Shri L. N. Mishra: Hindi in Deva-
nagri script is being taught to stu-
dents in all parts of the country. For
example, in Madras, efforts are being

made in this direction. Under the
scheme, Hindi that is Devanagri-
Tamil primer has already been

brought out there.

Shri P. C. Borooah: In view of the
paramount importance of having a
common script for integration of the
whole country, have Government
any proposal for popularising Sans-
krit in Devanagri which is a subject
very suitable and favourable to all
regions?

Shri L.
Devanagri.
points behind this argument
Devanagri.

Shri Kapur Singh:
ernment properly advised
the Chief Ministers and the States
of India, combined, are not to be
deemed as competent or qualified to
pronounce on the subject of scripts
and languages, and further, that opi-
nion is not the same thing as decision?

Shri L. N. Miskhra: There is no
doubt that there is a provision in the
Constitution and it is for the Govern-
ment to implement it. We are only
going to implement the provisions of
the Constitution.

Shri Kapur Singh: I did not raise
the question of provisions of the
Constitution. I raised the question
as to what was competent from the

N. Mishra: Sanskrit is in
That is one of the main
about

Are the Gov-
that all
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point of view of the expertise. He is
mixing the two things.

Shri Ranga: He himself is
competent to answer it.

Shri Nanda: The answer is very
simple: opinion is not decision.

Shri Kapur Singh: Will he kindly
answer the first part of my question
also?

not
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Shrimati Yashoda Reddy: The
Constitution is certainly there. But
it has also to yield sometimes to the
pressure of the people. I would like
to ask the Government of India, the
Minister concerned, wh ther they
want to implement the Devanagri
script for all the regional languages
and then see that even the regional
languages do not develop in their
own way?

Some Hon. Members: No, no.

Shrimati Yashoda Reddy: Are the
Government of India not prepared to
allow us to learn Hindi in our own
way, whether it is in Roman script or
otherwise? Is it to be only in Deva-
nagri script?

Shri Nanda: I have already ans-
wered that there is no question of
compelling anbody to follow a cer-
tain course.

Shrimati Yashoda Reddy:
why this frequent
Constitution?

Then
reference to the
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Shri Radhelal Vyas: The Constitu-
tion is there.

Shri Vidya Charan Shukla: After
this decision was taken....

Shri Ranga: What
taken?

Shri Vidya Charan Shukla:....have
any States taken any steps towards
its implementation?

decision was

Shri L. N. Mishra: As I said earlier,
the Government of India have taken
various steps for promoting the spread
of Devanagri and its use as a com-
mon ancillary script. Arrangements
have been made for teaching Hindi in
Devanagri script to all secondary
schools boys and girls throughout the
country. As a result of this, it is ex-
pected that within the next generation,
practically all educated young men in
India will become conversant with the
Devanagri script in addition to the
script common]ly used in their own
region.
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The Minister of State in the Minis
try of Home Affairs (Shri Hathi): (a)
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